IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYCERABAD
Tkt

0.5,13/97, Dt., ef Decisiowr|: 05-01=00,

— wem  Sne e apm e emy vem [sewe e e been e

1. Ch.Yesanna
2. 8.5, Khaéri
3, K.S8alkumar
4, Shaik Sha Vald
9. G.Krlstappa
6, S.,Vgzeer Bgsha
7. Mamehar Mangse :
B, S.A,.Sattar . Applicants,

Ve

1. The Urlen ef Ipdia, rep. by
' its Gegeral Manager, SC Rly,
Rail Milayvaem, Seme'bad. .

2. The Divisicenal Persesnnel
Cfficer, SC Rly,Gumtakal.

3. The Sr,Divl.Persenn=l Officer,
SC Rly, Guntakal.

4, D.V.Subramanyan

5, D.Ramesh Rathaa Paul
£, P.Bgba Gzru Prazad
7. Ashek Madan -
£, G.Sulema Saheb . .Respendents,

Mr,S.Ramakrishea Rai

L]

Ceunsel fer the applicants

Mr.D.F.Paul, SC fer Rlys,

&

Ceuns~l fer the resperdents

CGRAM:-
THE HCON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)
PHE HON'BLE SHRI B.S.JAT PARAMESHWAR : MEMBER {(JUDL.)

S | 2/




5 |

CRDER

‘ |
CRAL CRDER (PER HON'BLE SHRT R.RANGARAJAN 1 MEMBER (ADMN.))

Hegrd YMr.S.Ramakrishna Rae, learned ceuhsel for the
arplicants and Mr.D,F.Paul, lesrred coumgel fer the respendents,

The private respendante Ne.4, 5, & and 8 were gerved with notice,
. ' ' MK % ||

Th2y were called abseant. Netice 2/ R~7 Was returnsd unserved,

2.

There are 8 applicantg ip this 04, Theylare werking
|

|
am Sepnier Traln Ticket Examisers in the seale of pay|9f R.1200-2060/=

[ (RSRP) ip Gurtakal Divisien,

Their next premetien is +m the pest
‘ af Hegd Tlcket Cell@cf@r/Hﬂma Train Ticket Examlnerq|

'in thelgcale

ef pav of R, 1400-2300/— They apptarsd fer the selec;i@n and it
. |

| le gstated for the respeondents that they éié net qualify in the

, writtern examiratiaen ﬁﬁﬁ’ev#n@ ‘ter giving them the qrmiari Y marks.

|
| 3. This CA is filed praying fer 5 ddrectien ¢$ R~2 and R-3
\ , |
' te get the revaluatien ef the apswer papers of the spplicakts by am
irdependent agency fer ascertairing their eligibility Euly g=Claring
|

‘ the actier ef the respendents in #limirgting the names eof fhe
l

: ‘ applicants feor viva-vece zs rbitrary, unwarranted amd fer la

i
L them fer viva-vece tasing en their seplerity with all censequential

| attendant bepefite, |
|
i 4, Aw interim erder was psssed im this OA em 31-12-96

: |
‘ Tt wae directed ir the imrterim crder that “auy premetien mad

|
: frem amengst the spplicants cslled fer viva-vece in terms ef letter

- Ne.G/P.688/I1/HIC/HITE, dated 19-9-96 (Arpexure-2) is subjec
L

te
: the fimal eut ceme im this CA amd that facts shaulé be meptifned

im the premetien erders te be issued in yursuance ef the viva-vecs

re=zult g8 abeve"™,

‘ (}\/ | eod/- |




<

-3
5. The first centepntisn &f the aprplivante ir this QA

ig that the questiens asked fer were éifferemt frem that of the
questicrs asked im the previeus examimatier. The ebjective type
questiens te the axtent of 50% wa® net asked apé éetaijﬁﬁeasay type
”Z; ef higher percentage. The questier wapers: for fhe examination
is eut of zyllabus geviated frem the quidelipes frem seygting

auestien papers fer written test, CA,1232/96 wae filed jon the

-~

fiie ef thia Bemah‘raiaimg the game centention and prayi g fer

the game relief ss indicated in Egzt OA. That CA wae éiEpesed.ef
by erder dated 2§-09-98, The cententioen ralsed In this QA which is
éame 28 the cententionw raised in GA,1232/96 which w%s dippesed of
by erder dated 23-9-908,
€. A the similar OA of the same centenmtien and|prayer

" already beep éispsﬂp@ of wégaee pe resses te §iffer frem|the
judgement givem im .OA.1232/96 dimpeseé of em 23-9-~98, F#r the
reasens stated in the judgement in CA,1232/96 dateé 23-9-98
thig CA is zalse liable te be fismisseé oné asccerdingly if is

¢ismigseé, Ne ceszts,

(RS, JAL PARAMESHWAR) {R. RANGARAJAN)
) BER (JUDL.} MEMRBER (ADMN,}
S .\ 19 M !
Deted : The 5th Jaguary, 1998 CTa.
Tpictated im the Opem Ceurt) //

\pr
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